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We heard the 1d. Counsel., The éase of the petitioner
'is that when the Delhi Collectorate of Custom and Excise was
trifurcated he had given his option for retention in Delhi
Collectorate before the crucial date of 15,1.79. This fact is
established by the letter of the respondents at page=-21 of the
paper book. The petitioner filed the representation for his
retentioh in Delhi Collectorate on 13,6,91. He followed up the
same by oklr representations dt, 12;2.92 and 23,.6.93.  The
respondents have not taken any action in this behalf. The 1d.
Counsel also brought to our notice that the petitioner hadeiled
an CA No. 1458/925which was éecided on 2,6.92. The Tribunal had
directed the respondents to pass appropriate orders on the
represeﬁtation, filed by the applicant pending before them as
early as possible, preferably within a period of two months from
the date of receipt of a copy of this order. The petitioner had
filed;_:icepresentation on 23.,4.91 and followed it up with
representations dt. 13.6.91, 12.2,92 and 23.6.93." From the
judgement dt, 2.6.92 it is clear that t;he respondentsm' d:rectéd
to'take a decision on the representation made the petitioner on
23rd April'9l with expedition and perferably within a period of
two months from the date of receipt of a copy of the order., The
14. Counsel for the petitioner submitted that the respondents
failed to do so, as they have not repli!d to the pet tioner nor
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taken any action to transfer him to the Delhi Collectorate,

?y *® In view of the above facts of the case as mentioned
above this is a matter which should be raised in a contempt
petition, as the respondents have not implemented the orders 'ﬁ

of the Tribunal, Petitioﬁer may take action accordingly. The

OA is dispoded off, as above at the admission stage.
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